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RIse In Prices In Delhi 

·1510. Shri P. C. Borooah: 
Sbrlmatl Savltri NIpm: 

8brl Tulsbidas J adba v: 
8hr1 D. C. Sharma: 
Shri Sbiv Cbaran Gupta: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that the 
prices of most of the consumer goods 
have risen in the Oapital by 10 per 
cent to 20 per cent during the past 
ten weeks; and 

(b) if so, how the present prices of 
different items compare with those 
prevalent at the end of February, 1966 
and the reasons thereJor? 

The MInIster 01 State In the Minis-
try or Finanee (Shri B. R. Bhagat): 
(0) and (b). No, Sir. Weekly retail 
prices of 25 consumer goods aTe 
maintained by the Delhi Administra-
tion. Over the ten weeks period 
ended April 25, 1966, there was no 
chnnge in the prices of 13 commo-
dities; prices of six commodities 
registered price rises below 10 per 
cent; prices of five commodities 
increased by 10 per cent and above; 
and price of one commodity was not 
quoted during this period. 

Strike Notice by D.E.S_U. Employ.,.,.. 

·1511. Shrl D. C. Sharma: Will the 
Minister 'for Irrigation and Power be 
pleased to state: 

(a) whether the DESU Technical 
Supervisory Stan Association had 
given 'a notice to go on strike from 
the 22nd April. 1966; 

(b) whether the talks between Delhi 
Electricity Supply Undertaking and 
the DESU Workers' Union have failed 
and the strike has been put on to the 
5th May, 1968 following intervention 
by the Chief Commissioner and the 
Labour Conunissioner; and 

(c) It 1IO. the reaction of Govern-
ment thereto end the stepa taken In 
the matter, if anY? 

The MInister 01 Irrigation IUld 
Power (8brl Fakhruddln Ahmed) : 
(a) No, Sir. It is the Delhi State 
Electricity Workers' Union and not tJy 
DESU Technical Supervisory Stan 
Association which had given notice to 
go on strike from 22-4-1966 The 
DESU Technical Supervisory' Staff 
Association which is an unrecognised 
one had also ,given notice to go on 
strike from 4th April, 1966. The Con-
ciliation Officer had discussions with 
both sides. The demands on which 
there was no scope for settlement 
during conciliation proceedings have 
been referred for adjudiC'Btion by th~ 
Chief Commissioner under sub-section 
(1) of Section lOaf the Industrial 
Disputes Act, 1947, hut the DESU 
Technical Supervisory Staff Associa-
tion went on strike with effect from 
midnight of 30th April, 1966. 

(b) No, Sir, the talks had not failed. 
The Union had deferred the proposed 
strike till the 5th May, 1966. Subse-
quently, as n result of an agreement 
arrived at on 27th April. 1966 between 
the Union and the Chairman, Delhi 
Electric Supply Committee, the pro-
posed strike has been given up. 

(c) Does not arise. 

Government Employees on Study 
Leave 

·1512. Sbri S. M. Banerjee: Will the 
Minister of Finance be pleoased to 
state: 

(a) whether during study leave, a 
Goverruncnt servant is granted a study 
allowance in addition to his leave 
... lary equal to half average pay; 

(b) whether the study aUowance i. 
ordinarily not admissible to a person 
in receipt of scholarship or stipend; 
and 

(e) whether the study allowance or 
the amount of scholarship received in 
lieu of the admissible study allowance 
is taxable under the Income-tax Act! 

'!be Deputy MInIster In the MIJlIstry 
01 F\DaIlce (8bri L. N. MIIbra) : 
(a) Yes. Sir. 




